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PER : S. K. MOHANTY 

 Heard both sides. 

2. On perusal of the case records, we find that the Learned 

Commissioner (Appeals) in the impugned order dated 24.11.2011 

has upheld confirmation of duty demand of only Rs. 41,022/-. 

Since, the amount in dispute is less than Rs. 2 Lakhs and that the 

issue does not involve valuation of goods for assessment or rate of 
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duty on the disputed goods, as per Clause (ii) of the second proviso 

to sub-section (1) of Section 129A of the Customs Act, 1962, we are 

of the view that by exercising the discretion provided under the 

statue, we cannot entertain the appeal for decision on merits. 

Therefore, the appeal is not entertained and accordingly, we dismiss 

the same on the ground of monetary limit. Learned Advocate 

appearing for the appellant also fairly concedes that the appeal 

cannot be entertained on the monetary ground and accordingly, 

prayed for withdrawing the appeal. 

3. Prayer made by the applicant-appellant is considered and 

therefore, the appeal is dismissed as withdrawn. The miscellaneous 

application stands disposed off. 

 (Dictated and pronounced in the open court) 
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      Member (Technical) 

  

 

 


